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Hon'ble Mr.. Justice U.C.Crlvastava-V.C. 

This apolication has ,been filed by 

rlcoonised Labour Union ofiailway,emoloyees 

pr3ying that the opposite party should treat 

the persons mention$1  in th Annexure no.' .  1 and 

ar Maii and pay the lialary to them. Although 

the mmtadout the time „r filing the counter has 
been r!iyen, but the sam was notfiled. No one 

aPrearS for.  the.arplint. It.16oks.that the 

anrlicint has no interv!r4t. Acco7din7ly this aoplica 
non rrr!scuti0n. 

the 

2 

is dismissed in 

A.M. 

)131,5) 

IXatr,CV 	lrEt CINX•211'jrj2-Q 



c4,-et Gitzett,;11- 

qoiv-4-- 

Ott-UJ'e*•--. 

CIVIL 
	 GENERAL INDEX 

CRIMINAL 
SIDE 
	

(Chapter XL I,.Rules 2, 9 and 15) 

	

Nature and number of case. 	.  

	

HtL 	 3-01,1.. 	, 
I - 4 	 Dated of decision 

Name of parties 

Date of institution 

Description of paper 
Serial 
no. of 
paper 

Court-fee 

Number 
of Value 

stamps 

Date of 
ad-

mission 
of paper 
to record 

Remarks 
including 

date of 
destruction 
of paper, 

if any 

no. 

Number 
of of 

sheets 

Condition 
of 

document 

i• 2 
	

3 

PO drA4.4-
/9-ekat-d2 cf. 

' 

4 

- 

5 	6 

Rs. 	P. 

e ep0 

7 8 9 

5-- C.4) 

kite,. rli) 

s-gf 

e 	gq.lt 

10' C'0141•P /3 cgt{i4) 
5Th-eutfts,A.,106 

)1, 1  

rI, _ 

h* • 

I have this 	 day of 	 197 , examined 
the record and compared the entries on this sheet with the papers on the record. I hake made all 
nqcessary corrections and cntify that the paper correspond w:th the general index, that they--)ear 
Court-fee stamps of the aggregate value of Rs. 	 , that all ordcrs have beenrcartied out, 
and that the record is complete and in order up to the date of the certificate. 
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In the Hon'ble High Court of Judicature at Allanabad, 

Lucknow Bench, Lucknow. 

Writ Petition Nos 4-1" 	of 1985 
Under Article 226 of the Constitution of India. 

District : Lucknow. 

11•11•••••••••••••11•1M 

RTHERN RAILWAY MEN'S UNION 	
.... Petitioner 

Vs. 

UNION GOVT!  OF INDIA AND OTHERS 	
OPP. Parties 

E X 

Sl. Na,' 	Description. 
Page No. 

1. 	Writ Petitibn 

2, 	Annexure No. -1, (List of permanent 
employees) 

3. 	Annexure No. 21(List. of temporary 
Lemployees) 

1 to 64 

7 to 8 

9 to 10 

 

 

 

P. 

4. 	S Annexure No. 

Annexure No. 

Annexure No. 

Affidavit 

Power 

3 	(Extract of agreement) 	11-12 ' 

4 (Appointment getter 	IX 13 of Durga ?rased) 

5 	(Letter dt.21.5.79 	14  
of Divl.Engineer 
(Hart.) 	addressed to 
IOW(Estate),Lucknow.. 

15 — 16 
• • • 

. 	17
5 . 

\ • 	-1'4  A. Lucknow, 	
. ( R.N.Gupta ) 

Dated : Jan. 	 Advocate, ,1985 
Counsel for the petition 

er. 
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ODD. Paities.  .46 	 41'04V . 

In The Honlble Highcourt Of Judicature At Allahabad 

Lucknow Bench 	Lucknow, 
Writ Petition No , of 1964. n 

Under Article 226 Of onstitution Of India • 

Lucknow  
I 

ra,.10h 

0 

ihern Railways Men's UnionBranch Engineering Works 

rr Guard's Running Roomsinparbagh 	Lucknow through 
. Vice President Ram Nath/ son,of Mohan Lal resident 

of I.O.W.Workshop Millingtonia Road ',. Bandariya Bagh 

Lucknow. 	 Petitioner  

Versus 

1". Union Government of India through Secretary Railway 

Department , NeHDelhi. 

2. Assistant Engineer Head Quarters Northern Lucknow 
Charbagh , Lucknow. 

3.Divisional Railway Manager, Northern Railway 

Hazarat Ganj 	Lubknow. 

• 

To, 
The Honlble Chef Justice and His Comapnion Judges 

The humble Petition of the above named Petitioners 

most respectfully showeth as Under :- 

1. 	That the Petitiooer is recogniaed Labour; union 

of Railway Employees and its brach relating to Horti 

culture staff that is_of Malis is separate branch at 

including other englineering Oepartment's employees 

is at Oharbagh of vilich the Petitioner Rem Nath Singh 

through whom this Ortition is filed is Vice Presadent 

and who has been authorised. to ahitate this matter to 

this Hon'bie Court relating Malls though a resolution. 
• 
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this-Honlble Court relating to the Malis working 

under the 'Engineelring Department (horticulture ) whcb 

are not being treOted as malis and paid accordingly 

though their appotmtments have been made on the post 

of Malis. 

That Ram Neth5ingh through whom-this petition is fj 

filed was appointad es mali on 1.3.1958. and since then 

he is working on he aforesaid post but he is not being 

paid the salary of mall.. 

Similarly the other persons whose list is attached 
1 

herewith as Annexure No 1 to this Writ Petition are 

permanent malis and working since long and they are alsc 

also not being paj41 the salary of Malis tnough the work 

of mali is being taken from these persons and no other 

work is. being taken from these persons 

That few perSons are also appointed as malis 

though they are not, made permanent though they are also 

working as malis similarly as referred to in pare. 3 of 

the Petition ;IA I b t46-24 Y q- 41'11'41-  6423"447r 

k-t:',  4.4,4 	

,,,_ AR 

/ 	

) .4 	 clAint404: a' 	  i>elYS 	L.* 

That thus inlLucknoe ngineering department 

(hortuculture ) 44 persons are permanent mails and 

60 Temporary malis 4orking in Lucknow Resist Division 

though they petmenently reside at Lucknow and they are 

also entrusted the tpl,ork at out stations whenever such 

accession arises. 

6. 	That according to latest agreement between 

the Railway Board and the Railways workmen* Unions .(bott 

(both) Namely All India Railway menAs -federation 4k14 

and vATTAAfil6A. 10,001-  tWin /.1t1 

dated 23.8.1984. the;payscale of Malis and Pradhan Mali 

is provided. as 20020 and 210-270:the true copy 
-17-4 77T' 

of the Relevant agreement Anubandh Kha is filed 
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. here with as Annexure Nel;With this Writ Petition. , 

7. 	That the ilflary of.  the Khalasis is at the scale 

of Hs 210.270. and Uffice Khalasi Is iht tne scale of 

e0U.t5U•as evident from the  annxure No 1-to this . _ 

'Writ Petition. 

, 
841 	 That at the.  present moment the Petitioners and 

the persons whose names are being given the list 

contained in A nexure Nos 1 and 2 are being paid 
n 	' 

the scale of 196.232 which is. neither the grade of 

Aalie nor of Kahlasis by treating these persons not as 

malis. 

That few persons are given the grade of higher s 

scale but not that of mali and at the prepent moment 

there is Pradhan mali though under the establishment 

at the strenght h of 20 malis there should be one .  

Pradhan mali. 

10. 	That the persons whose names find mention in the 

list conta—ined in Annexure No 1-and 2 have been appoin 
A/4444.14.,t avi 

ted as Mali:Timappointment•letterom 
olv  

namely . Durga Prasad is filed as Atinexure-Noltwith 

this Writ Petition. 

That Elppointing authority.of the Post. of Mali is 

Assistant ngineers (head Quarters) Northern Railway 

Lucknow and inspite of best approaches made to the 

appointing authority the Malis are not being treated as 

*malls nor they arJ being paid the scale of malis 

only in order to Iarras the Petitioners. 

12. 
	That orally the deputations have met the.. 

•••• 
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opposite-parties no4 2 and 3 and put their 

grievances to thi
s aliffect that the persons 

working as Mali mervaoned in the lists 

contained in the Annexure Nos. 1 and 2, are 

not being paid the aalary of the post of Mali, 

but of no avail. • 

13. 	 That .Fiew persons have been made 

permanent on the pgt
st of Mali but rest of the entire' 

staff working as MliiS not being treated'as Mali 

and not paid the salary of the said post though 

the Government heal  sanctioned the pay scale for 

them.* I,";•4, c47 	/Li 6.14:;00 . 	s-. 	te)41t4.7.. 	att.iv 1 

(J4-0 ) / DR ti 	Arv1-1 tad,44 	f 	l'0 Ai. (tstx,44.- 4ie.0 /1.7 

-eife.e.g- 4:6 04,1710.4. 4.) OA koivV1-1•4%.*.t. atb 6-  al.. 	
1 o)  &1 

/ 14. 	 That several approaches through the 

I 	• 	. 
Union have been made to the authorities concerned 

for treating the persons as Mali who are working 

on the said post and giving the pay scales of the 

said post to them, but of no avail. 

TheiLt there is quite in-action 

on the part of he opposite-parties Nos. 2 and 3 

fof non-treatmetItt of the persons mentioned in the 

and 2 as Mali and for non-payment 

of the salary ad other benefits for the post 

of Mali. 

That the petitioner, having no 

alternative and efficacious remedy, feeling 

Annexure Not. 1 

aggrieved by th e inaction on the part of the 

opposite-parties 2 and 3, file the instant 

writ petition inder A rticle 226 of the 

Constitution of India, on the folloing 

amongst other crounds 

	5. 



I. 	Because, the perdons mentioned.in  the 

lists contained in the Annexues 1 and 2 though 

appointed on the post of Mali are not treated 

as Mali and are not beina paid the salary for 

the post of Mali. 

U. 	Because, non-treatment of the persons 

mentioned in Annexure Nos.1 and 2 as Mali and 

non-payment of theL salary of the post of Mali 

is not accordina ta law, particular when the' 

work of Mali is be 

Because 

persons mentioned 

_na taken from them,' 

non'-treatment of the 

n Annexure No.1 and 2 as Mali 

and in-action on behalf of the opposite-parties' 

• Nos. Z and 3 . cause irreparable loss and 

.substantial injustice to the persons mentioned 

in the lists contained in the Annexure Nos. 1 and 2. 

IV.. 	Because, the persons whose -lists 

contained in Annex re Noe. i and 2 are entitled 

the salary as declared in the Agreement at 23.8.84 

cOntained in Annexure No. 3.. 

V. 	 .Because 6 few persons have been upgraded 

wno were, similarly placed and similarly situated 

  

to the persons lis ect in the Annexure Nos. l'end 2 

as evident from pe usal of the Annexure No. 5, in 

utter aisregaro of provisions of Article 14 of 

Constitution of In 



••• 

Th 

wHttlEFORE, the petitioner claims the 

following 

REL1EF5  

That a writ, direction or mraer in the 

nature of inandamus be issue o directing 1 

the opposite—parties to treat ,the 

persons meotionea in the Annexure Nos. 1 

and 2 as Mali and pay the salary to them 

for the pot of Mali according to the 

Agreement dated 23.8.1984 contained in 

Annexure No.3. 

bJ 	That a writ, direction or order in 

the nature bf mandamus be •issued 

directing tlhe opposite—parties to 

give effect to the Agreement dated 

-4, 
	 23.8.1964 eiltared between thetaterri7o.R4007K1:6 

Uvt.Zem, ava Ikr petitioner end the Railway Boar0, 

after summohing the same in original. 

C) 

• 

That a writ; direction or order be issued 
• 

as this Honble Court may deem fit and proper 

in the circOmstances of the case; and the 

costs of the petition be awarded tothe 

petitioner.  
,7)(' /fr/ ( 

Luckhow, 

.Dated : Jan. 

 

( R.N.Gupta ) 
Advocate 

Counsel for the Petitioner 
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In the Hon'ble High Court of Judicature at Allahabad, 

Lucknow Bench, Lucknow. 

Writ Petition No. 	of 1985 

Northern Railway Me 's Union 	 Petitioner 

Vs. 

Union Govt. of India and others 	... Opp. Parties 

ANNEXURE No. 

No.Recruit/C-1V/60 	Office of the A.E.N.(Hdqrs), 
Lucknow : pt. 8.94 1960 

Shri Durga Pd. son cif Gurdayal 
V. Barwan Nagar, ,P.O. Lahi, 
District Barabanki 

Reg : APPOINTMENT 

With reference to your appdlioation 

dated . 	for the post of Mali offerred vide 

this office letter of even number dated 1.9.60, 

you are appointed as Mali against the vacancy of Shri H 

Bhagwandin Mali retired and posted to I.O.W./C.B. 

where you should report atonce for duty. 

5d/- ASSTT. ENGINEER (HDQRS) 
Northern Railway,Lucknow. 

Copy to IOW / CB. 	specimen of signature of Shri Burge 

Ptasad.is given belw. He will. please report his arrival 

and compare his signature, send on the subjoined form 

td this office. . 

Copy to Divisional Accounts Officer, Luckriow, 

for information. 

Sd/- Durga Prasad 
. (in Hindi) 

SPECIMEN SIGNATURE. 

TRUE COPY 



In the i Honlble 'High Court of Judicature at Allahabad, 

Lucknow Bench, lucknow. 

Wri. Petition No. 	of 1.985 

Northern Railway Men's Union 	 Fetitioner 

 

Vs* 

 

Union Government of India and others ... Opp. Parties 

   

  

ANNEXURE.Ao.5  

No.101-H/82/E-4 

The I.O.W.(Estate) 
Northern Railway, 
Lucknow. 

 

Dated 21:5.79 

     

Subject : Item No.15311 of Agenda of the 4th informal 
Meeting 8f NRMU 

Ref. Your No.41 C/Hort./83/Dt.13.5.83 

In the Horticulture Organisation in Delhi area 

tl 	

, 

under DSE/Estate Ne Delhi the undernoted revised 

scale have been givn to the staff working under 

f 	 IOW(Hori). 

. ;,t•A • 	 Mali Rs.20 250 (Rs.) 

Mali Khalfisi Rs.196-232(Rs.).  

4.,  

/ ' 	 • 

, Upgraded Mali Khalagi due to introduction of selection 
\ 	. 	- 	. 	• 

dated 23.5.81 - 

G.M.No.561E/255-93-1JfII/P0/Pt.I.  dt. 4.5,79 

P. Branch SL.No.602-K. 

Sd/- Divl.Engineer (Hort) 
Northern Railway 
ORM's Office 	. 
New Delhi. 

TRUE COPY . 

4;1)sde DPO No.561E/14/Engg./Works Kha/upgrading/79/P-6 
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Union 

In the Honible High ,Curt. of Judicature at Allahabad, 

Luckow Bench, LUcknow. 

Affidavit 

in aullriport of : 

Writ Petition No. 	of 1985 

. 	, 
•I• 

j•-• 	7'1: • 

re, 
Jr0Arr 
gt,:r 

Petitioner 

' Vs. 

MtaW• Union Goyt..of.Idia and others 
	

Opp.Parties 

1 

Affidavit 

I, Ram Nath Singh, aged about 51 years, 

son of Sri Mohan Lal,'rkesident of I.O.W.WoTkshop, 

.Millingtonia. Road Ban ariya Bagh',.:Luck4now, 
I 

do hereby solemnly affirm and state on oath as under :— 	, 
1 
' 

t. . 	That'the depoent is'Vice'President of the,  

Northern Railways Man't Union Branch Engineering Works 

NearIGliard's Running Rom i Charbagh, LUcknow and has been 

authorised to do pairvi on its behalf and that he 

mmillustmailmtkixmiximstsfis'well conversant with 

the facts of the case.' 

Northern Railway Men's 

‘01. 
7E_ 



' 

'.know 	: 
go 

• 

2. 	That the Cohtents of the above noted 

writ petition from pares 1 to 15 are true to 

my own knowledge and those of pare 16 are 

based on legal advice, which are believed 

to be true by me. 

Lucknow, 

p' 
Dated : Jan. 	,1955. 

Veriification  
, 

I, the ',above named deponent, Bo hereby 

verify that the contents of this affidavit 

from pares 1 to 2 are true to my own,  knowledge ... 

No part of itLis false and nothing material 

has been concealed, so help me God. 

_Lucknow,' 

Dated s Jan.i',1‘,1955. Deponent 

Identification 

1 
I idehtify the deponent, who has signed 

x  

Solemnly affirmed before me on  

atIoi40 a.41)-6-;. by Shri Ram Nath Singh, 

the deponent, who is identified by Shri • 

R.N.Gupta, 'Advocate, High Court, Lucknow 

Bench, Luckhow. 

I have satisfied myself by examining the 

deponent, 1.1rho understands the contents *6 of 

this affic*it, which have been read out and 

explained by me. 

before Mee; I( / 

Advocate 
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In the Hon'ble High Court of Judicature at Allahabad, 

Lucknow i3ench, Lucklaw. 

C.M.Application 

in re : 

Writ Petition No.11;/-20.135 

 

ED 

.Northern Railway Men's Union Branch Engineering 

Works Near Guard's Running Room Charbagh, Lucknow, 

through Vice President Ram Nath Singh, son of Mohan 

Lal resident of IOW. Workshop MillingtoniaRoad, 

Bandariya Bagh, LucknoH, 

Petitioner/Applicant 

V6rsus  

1. Union Government s of 

Railway Department, 

India, through Secretary, 

New Delhi. 

.2. Assistant Engineer Head Quarters, Northern 

Railways, Lucknow, Charbagh, Lucknow. 

3. Divisional Railway Manager, Northern Railway, 

Hazratganj, Lucknow: 

•••• • 
	Opposite—parties 

Application for interim relief 

On the grounOs and facts mentioned in the 

accompanying writ petition, it is most respectfully 

	2. 



J+r s i1v J-g 

.)( 



.2- 

prayed that this Hon'ble Cou'rt may kindly be 

pleased to direct the opposite-parties to 

pay the salary of the Mali inHeccordance with 

the Agreement entered between the petitioner and 

Uttariya RaiWay Mazdoor Union .and the Railway Board 

contained in the Annexure No. 8 to the above noted 

writ petition-, to the persons Mentioned in the 

lists contain-ed in Annexure No. 1 and 2, till 
disposal 

the final/Aaeieieg of the writ petition. 

Lucknow„ 
1 R.N.Gupta ) 

Advocate, Dated : Jan. 	1985. 	CounsS1 for the petitioner 

S 

• 

Oat 
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LUCKNOW BENCH LUCKNOW 

OF 1985 

INRE 

w. .n0. -322 of 1985 

kcirthern Railway Men's Union - 	Petitioner 

:VERSUS  

-Union Mf India and others 	 Opp. Parties 

W85, 

AFFV% 1Ti 
0 17  

HIGH op1 T 

ALLAH A AD 

4114 

I,  

CV 

IN THE HOLOBLE HIGH COURT OF JUDICATURE AT ALLAHADAD 

A F:F I D A VI T 

I,Ram Nath,Singh aged about 51 /ears son of • 

Sri Mohan Lai:president of I.O.W.Workshop,Millingtonia 

koad,Badariya Bagh,Lucknow,do hereby solemnly affirm 

and state on oath as: under:- 

1.. ' That the deponent is Vice President of the 

Northern Railways Men's Union Branch Engineering' 

Works Near Guard's Running Room,Charbagh,Lucknow. 

He is well conversant with the facts of the case. 

2. 	ThatIthe petitiOner has Served the notices 

of the Writ Petition alongwith the stay application 

on the opposit_parties personally.out side of the 

court. The .receipts of the notices are attached with 

OTWIN7 
Deponent 

Verification  

1, the deponent named above, do hereby verify that 
the' contents of pares 1 and 2 Of this affidavit are. 
true to my own knowledge. No part of it is false and, 
nothing material has been concealed, so help me god. 

this application. 

wicknow: Dated;. 
Agrch.v54  1085. 

Lucknow:. Dated; 

' 198" 
i identify the deponent who 

• 
Solemnly affirmed before me on 2:3..3 s• 

at• 	tro a.m.trrrn. by the deponent 
whovhas been identifier' by Sri  

1V-f.4 0116-7 c_ 
Deponent 

has signed before rap 



has been read over and explained 
1 	• 	

- 

00 him by me. 
, 	• 

• 

Advocate, High Court, Lucknow. 

I have satisfied by examining the 

deponent that he underitdnds the 

contents of this affidavit which 

• 
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IN THE HOB'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

LUCKNOW BENCH LUCKNOW 

OF 1985 

IMRE 

w.p.no. - 322 of 1985 

Northern Railway Men's Unit), ... Petitioner 

Vc8505  

Union Of India end others 	--- Opp. Parties 

_ 

I,Ram Nath 5inigh aged about 51 years son of 

Sri Mohan Lall resident cif 

Road,Bedariye Bagh,Lucknowo do hereby solmonly affirm 

pnd state on oath ae enders. 

That the deponent is Vice President of the 

Northern Railways Men's Onion Branch Engineering 

Works Near Usiardis Running Room,CharbaghtLueknow. 

4e is well convarsant with the facts of the awe. 

That the petitiOner has served the notices 

of the Writ Petition alengwith the stay application 

on the °posit parties personally out side of the 

court. The receipts of the notices are attached with 

this application. 

tAcknows Dated; 
Deponent Mirch 	10R5. 

Verification  

I, the ddpunent named amove, do hereby verify that 
the contents nf pares 1 and 2 of this affidavit are 
tru4 463 my own knowledge. No part of it is false and 
nothing material has been concealed, so help me ,elt. 

Lucknows Dated; 
, 1985. 	 Deponent 

I ideutify the deponent who has signed before as. 

Advocate. 
Solemnly affirmed before as on 

at 	a.m./p.n. oy the deponent 
who has been identifie- by Sri 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

J:- 	9 Or\ VA, 04. 
New Delhi, dated 

No. E(G) 	-LL3) 3 New Delhi )1-'1' 194-- 

py together with a Q,.ourt summons /0 ers jqrwarded to the General 

obj 	 

• 	............ ‘kAv1/4,,  

Subject : 	 P1 

tAreAkiec(-',I. ifras14.• 	 ..... 

I directed to refer to your summons/orders dated. .3  0  
mentioned above and to state that the General Manager  INO-VO4-Y1"----5  

gibt %t-A ...e competent authority to deal with this matter. 

ers in question have, therefore, been sent to that authority for The summons/ 

necessary action. 

for 

Yours faithfully, 

ecretary, ailway Board. DA/Nlifr—L  

4t'ssa'ry action. Mar, -9- 

14)- 	
C- 

DA'As above. 	r, 

V.1--(AA 

...V1 .5 - 

on the 

The date of hearing is 	 

'rec. • Establishment 
Railway Board 
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'Auk, 

IN THE HON'tLE HIGH COURT OF JUDICATURE, AT A AHABAD 

SITTING AT LUCKN J. (oL)  

C.M.Application No. 	of1985 

IN1 )ViE : 

Writ Petition No. 322 of 1985 

•••••••=•••••.• 

Northern Railway Men's Union Branch 6  Engineering 

Works Near Guard's Running Room Charbagh,, Lucknow, 

through Vice President Ram Nath Singh, son of Mohan 

Lal resident of ID/ Workshop Millingtonia,Road, 

Bandariya Bagh, Lucknow. 

Versus 

Union Government of India, through Secretary, 

Railway Department, New Delhi. 

Assistant Engineer Head quarters, Northern 

Railways, Lucknow, Charbagh, Lucknow. 

Divisional Railway Manager, Northern Railway, 

Hazratganj, Lucknow. 

• • Upp.Parqies 

APPLICATION FOR INTERIM RELIEF 

FOR the facts, reasons and circumstances 

stated in the accompanying affidavit, it is Most 

respectfully prayed that this Hof-1'131e Court my kindly 

be pleased to direct the opposite-parties to pay the 

salary of the Mali in accordance with the agreement 

entered between the petitioner and Uttariya Railway 

2  

Petitioner/Applicant 
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-2- 

Mazdoor Union and the Railway Board icontained 

1 in the Annexure No. 3 to the above noted writ 

petition, to the persons mentioned in the 

lists contained in Annexure Nos. 1d 2, till the 

final disposal of the above noted writ petition 

R e 

Lucknow, Dated : 	 ( R.%.- Gupta ) 
Adv4ate, 

22nd April, 1985. 	 Counsel forkhe Applicant 
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AFFIDAVIr: 

Higti couRT:.  
ALLXHABADi- ._ 

. 8*•1"...-5° 

;.t.• 

IN THE HOMBLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

LUCKNjW BENCH, LUCKNOW. 

Affidavit 
support of : 

C.M.Application No. 	of 1985 

in re :  

Writ Petition No. 322 of 1985 

Northern Railway Men's Union 	• • • 
	

Petitionar 
- 

Vs. 

Union Govt. of India and others • • • 
	

app. Parties 

AFFIDAVIT  

I, Ram Nath Singh, aged about 51 years, 

son of Jri Mohan Lal, resident of I.U.W.Workshop, 

Millingtonia Hoed, Bandariya Bagh, Lucknow, do hereby 

solemnly affirm and state on oath as under 

That the deponent is Vice President of the 

)Vorthern Pailways Men's Union Branch Engineering Works 

.Near Lluard's Running Roam, Cha,rbagh, Lucknow and has been 

authorised to do pairvi on its behalf and that he 

is well conversant with the facts of the case. 

That there was an agreement between two 

unions of railway workers and railway administration 

and in fact the Malis are not being paid the salary 

of the post of Mali as provided in the agreement filed 

alongwith the above noted writ petition, since long. 
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That the salries of Malis are being paid in 

arbitrary manner and not according to law. 

That the writ petition may take time for 

disposal and there is recurring monitory loss 

to the railway workers working as Mali, every 

month. 

Luck mw, 
	 xrdlAtcu t 

Dated : Zqnd April 1985. 	
Deponent 

Verification  

I, the above-named deponent, do hereby 

verify that the contents of this affidavit from 

pares 1 to 4 are true to my own knowledce. Nopart 

of it is false and nothing material has been 

concealed, so help me God. 

Luck now, 
	 ;0,711  

Dated : 2,11Y(d April, 1985. 	 Deponent 

Identification  

I identify the deponent who has signed 

before me. 
() (vg 

e (0\  
Advocate 

Solemnly affirmed before me on 2q=4-85 
at 	/. /0 	-41*71-./P. by the deponent 

Shri Ram Nath Singh, who is identified by 

Shri R.N.Gupta, Advocate, High Court, Lucknow 
Bench, Lucknow. 

I have satisfied myself by examining the d eponent 
that he understands the contents of this a ffidavit, 

which have been read out and explained by me. 
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IN THE HON'BLE HIGH couFtr OF JUDICATURE AT ALLAHABAD 

LUCKNOW BENCH, LUCKNOW. 

C.M.Application No 	/  of 1985 

IN RE: 

Writ Petition No. 322 of 1985 

Northern Railway Men's Union Branch Engineering 

Works near Guard's Running Room, Charbagh, Lucknow. 

. . . . Pet it loner/Appl i cant . 

Versus 

Union Government of India, through Sezretary, 

Railway Department, New Delhi. 

Assistant Engineer, Head Quarters, Northern 

Railways, Lucknow, Charbagh, Lucknow. 

Divisional Railway Manager, Northern Railway, 

Ha. zrat ganj 2  Lucknow. 

Opp. Parties 

APPLICATION FOR MODICATION OF 
INTERIM STAY ORDER 

DATED 16.9.1985 	 

For the facts and reasons mentioned in 

the accompanying affidavit, it is most respectfully 

prayed that this Honr_ble Court may kindly be pleased 

to modify the interim stay order dated 16.9.1985 

granted by Hontble K.S. Varm3.1  J. in the ahre noted 
writ petition.  

Lucknow, Dated : 

Nov. 	21985. 

( R.N.Gupta ) 
Advocate, 

Counsel for the Applicant 
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uturi, 

Northern ngTIVti:y Men's Union. ... Petitioner/ 
Applicant. 

IN THE HON,BLE HIGH COURT OF JUDICATURE AT ALLAHAPAD 

LUCKNOW BENCH, LUCKNOTAT. 

Affidatit 

in support of : 

C.M.Appn. No 	of 1985 

IN RE: 

Writ Petition No. 322 of 1985. 

* * * 

Versus 

Union of India and others 	... Opposite-parties 

AFFIDAVIT  

Ram Nath Singh, aged about 51 years, 

son of Sri Mohan Lai., resident of I0.11.11orkshop, 

Milling Tonia Road, Bandariya Baghl  Lucknow, the 

deponent, do hereby solemnly affirm and state 

on oath as under :- 

1. 	That the deponent is the Vice President 

of the Northern Railway Men's Union, Branch 

Engineering Worts Near Guard's running Room, 

Charbagh, Ludknow and as such is well conversant 

with thefacts of the case and deposed to hereunder:- 



That the above noted writ petition was 

filed in the interest of persons mentioned in 

the Annecture-2 to the above noted writ petition. 

That on 16.9.1985, Honthle Mr. Justice 

K.S. Varma was pleased to grant interim relief 

in favour of the petitioner in the above noted 

writ petition, but in the said order, it was 

inadvertently written that t he 'pet it loners' be 

paid salary Iisrhile, it should be the' persons mentioned 

in the Annexure-2 to the above noted writ pet it ion' 

therefore, the order dated 16.9.1985 requires 

inodjicatlon. 

/4. 	That it is, therefore, in the interest of 

justice that the order dated 16.9.1985 passe* by 

Hontble Mr. Justice K.S. Varma, be modified and 
may 

irLbe ordered that the persons mentioned in the 

Annexure-2 be paid salary. 
g 

Lucknow, 1-4/L-2,,y, 

Dated Nov. 198$. 	 DEPONENT 

t/ 
 

I••  'k 	 VERIFICATION  
P t,. Al 	IA 

k  tki'k 	li • . , 	Ilidenkt the above-named deponent, do hereby 
,• 1 	f". 46 • 

, j  .
'"erify that the contents of this affidavit from 

, ...,..„ ....• . 41," .,• 
vUrt, " A ..." paras 1 to 4 are trut to my own knowledge. No part 

of It is false and nothing material has been 
cr i  

concealed, so help me God. 	-,---- -------____C„----)  
Lucknow, Dated : 	 9)0 ),- ).-1 ft  '7'i 

Nov. Li . ,1985. 	 DEPONENT 

IDENTIFr AT ION  

I identify thedeponent, who has signed , 

before me. 

R L  
ADVOChTE 
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Solemnly affirmed before me on uk el) , I(S''..  

at 1' 	Jilior./P.M. by Shri 	W4-14c-ce- 

fi 
(.1 	 ) Jhri 	1'4 
4-r( 

'dvocate, High Court, Lucknow Bench, Lucknow. 
44 

c 	AV)  

he deponent, who is identified by 

I have satisfiedmyself by examining the deponent 

that he understands the cont ert s of this affidavit,  
r•-•- 

ich have been radd out and explained by me. 
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ORDER SHEET 

IN THE HIGH COURT OFIUDICATURE AT ALLAHAI3AD 
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Date of 
which 

case is 
adjourned 

Note of progress of proceedings and routine orders 
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